
To,

IIor'blc Nalional Crccn liibunal,

Ernr I i

ReI No 63/ r.6 c

Fndi. No. & D,le,i,hov..

,
Subr Subnission oI Aclion raken report iD ptrBunnt to order date 12.03.2024

passed by Eon'bl€ NGT in lhe matt.r of Origin.l Applic.tion No.664/2023

Anh'r Vcrma Vcrstrs St.l€ ot Uttar Prndesh & Ors.
SiL

In compliance ol Hon'bh NGT ordd darc 11,01,2024 in natrer of O.A. No
664/2023 action report was send tluoogh E mail on I I 03.2024. Now in coDrpliancc ol
Honble NCiT o s d.re 1203.2024 in nmrter of O.A. No,664/2023 Ankur Vcm.
Verus Stlte ol Uttu Pudesh & Os.. thc s,me Action laken rpo is beiq filed

It is required fiat rhe Acrion raken repod nry be presenlcd belbrc dre Eon ble

Tribun ior Kind coisideration.

Your lailhfully.

L chiel EnliroDmenral Oi'lc.! (Ctdc-2). U.P. Pouulion conn'ol Bord. Lucknow

lor kind infomrarion andnecessary a.lion pleasc.

2. Clicl Law olficcr. lr.P Pollution Control Bolrd, Lucknow for knrd nrfonnation

and Deces*rry aclion pleasc.

4
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sub! suhmissionof Adion takcn repo( in puGuanr to order date 11.01.2024 p.sed
byHon'ble NcTinrhe marteroloriginatAppli.arionNo.664/2023Ankurveha
Ve6usslate ofUhar Pradesh & oE.

ln.omprai.eof HonbtoNGrordord:te r1.o12024inmarerof O.A.1.lo 664ror3Anku
VermaVcEU5stateof U arPadesh&O6,nre.dontatenreportisbeingfiedherewirh

&

E mairr judtia ngi@8ov.if

rt ir requred thal theAdoi bken ropon may bo pre5enred belora rhe Hon be Tribun:
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malter of oA No. 564/2o21 re of Utia r Pradesh & oc.:
1- That Honibe NGT ha5 consrtuted a jojnt.omm tree vide its orderdated 11.012024 in

origlna Application No, 664/2023, Ankur verma veEus srate of uttar pradesh & 06.
Directed joint commtttee for verifying the factua position and russests approprate
remedlalaction,ln compliance ofHon,ble NGT d redions following hembeG have been

A shreeshtv Pratapshuka,ADM (vR), M aapm.
B. Shree U.KGupta, RegionatOfficer, UppCB, Sonebhadra.

The loint cohmtte€ conducted rhe ste viiit on dated 23.02 2024 of M/S Rnh:bh
TrrdeE,li/eer sah€b kiGat, (adamrar Mirzapur tor reviewiiB the factua {atus ofgriev.nces
made by the applicant. During vkft by joinr comm ftee they folnd The Lrn namey ot rr4/s
Ri5habh Trade6 5ituated in Re5identa area The un t is ensaged in production of Brass poc
The Unt hasnot nna led any pottuuon .onro synem in the ptfurnace. Un t hasnotobtaiied
'consentto oooiare'cTo form from uppaB

2, That On behal ol iont tnspecton report subhjtted by comhnee of 1, Shree shiv
Prarap shukla, aDM (r/R), Miftapurand 2. shree u,k cupra, R€sionatolfi.er, uppcB,
Sonebhadra direction has been sue to anothsr ioint Committee of thrE-a Memhor I
cityMacktrare Mirzapur,2. ResionJtofiicer, uppcB, sonebhadra and 3. cncte ofli.er
{Police), Sadar Mirzapurto sca Unit nahely M/S Rishrbh Tr!drs, Meer s.hcb ktGa t,
K.damtar Mirzapur under 5ection 31A ofAir lpreventon and contro of po utiont Ad
1931 (as Jmended).

3. ThalCommitteeolth.eemomberhadphyricafy nspoltedufitofM/SRishrbhTradoru,
Meer saheb ki Gati, Kadamtar IVtftpur on 06 Marh 2024 aid Banned Operaton of
ndustry and sealed Machinery room .nd pr Furnace under section 31a of An

(Prevent on add controt oJ po lut on) A.t 1981 las anended)
4. That encosure of acton tak.n report in pu6uanr to order date 1101.2024 pa$ed bv

Hon be NcT in the mafter of oA No. 6G4/2023 Anku. Verma verus state of Uttir
Pradesh & Or. atta.hed

E M
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v
CLc r1r .a ^l! r(,llt"1r ,

HDn hl. Nnli(,rrl (lrr!r'l'riLuul

E n)iil iuln:n'lar*r@Irov.iD

Jon,l (lonnitt{: n,nori in nursuint i. ord.r drr.d 1l o1?q2.1
Ilon'hlc NCT nr th. nrh.r of O!!hal .Annljcalio!! N!. t 64/2023,

Ankur Varmtr V.rsus Sl.xt.,)IIIllrr P,'deali & Orc

Ir C.mDliancc oI llon blc NGT ordcr d!!ed rr 01 2024 in lhe nrll.r of O A. No.
66,1/2023. \!kur Vema Vesrs Statc olUttar Pradesh & Orc. thc Joini Cuhm,fi,
reDori is bcihs nlcd lcrcv h.

nndi No & n.r, rs rtov.

(U.Ii. G!!u)

1.

t
Disrtur M,gistrllc, MiMalu lnr knrd idormation pleaso.
Chi!1 DnviroDrrcntal Ollicor ICirclc r), U.P. Pollution Contrcl Bodrd, Luolitrow
lor knrd infomdtio" & ncccssxr'r'nction llcase.
Chiel Lav Orllcer, U.P. Pollution Coohoi Eoard, Lucknow lor knrd nrbNrtion
and lccesBarr actioD plc,se.
Sh,l Pradcop Mislra, Advocrte, Snprehe Cou!| 138, Naw Ilrwyos Chanrbcr,
SuprcDro CourtollDdnr, New Dclli 110001.
txooutive OlfioeL, Nagar Ptrliko luuslkd, Miurpur.

, orl-j."
Rce,onalOmcer

Miq Tamq
iictolifl 0mc[.

soqo !r*q filirlr ilJ
u,P, ml,Ltmot{ cotrIRol Bo iD

{nr<
SOI\tsHADI,{

tiFE

h is rcquesied that ihc al.rcsdid Jonrt connnificc rcpor ray ba pr.*nie{t
boforc thc Hon'bl. Tri[nnrl to! kind concidcmtion.

{rclda ffi qq E sm +{d frd s."\ O&) OIfi cd rroreNo. l62i UG.Mohrr (NeirChrndi,nntD
ruor,qlsgrnj, sonbr'rdE 13r2r6
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Joint Committee Report in pursuant to order dated j1 l]l 2024

passed by Hon'ble NGT in the matter of Original App ication No.

664/2023, AnkLr Vetma versus State of Utiar pradesh & Ors

ol Uttar Pradesh & 06 and dire.ted jotnt commirtee for verF/ing the

f.(lLdl positio- r.d .J99e-s cop.op,dr, ,6-eoidi a(rio-. t-e op6.c,iv.

pad ofthe orde. is reproduced as betowl

".,.i. /n view of the facts ahd .ir.unstance, ot the case w-a canrider

itneressary ta hale the rcspanse fram (j!) State of Utal pladesh through

Chief s{retary, Gavenment af Uftar pradesh (2) Exetutive offrce.

Alunripal Counctl tttitzapu. (3) Disxi.r tvtagistate Mrzapu a.d (4)

UPPCg thraugh its Menbe. Sec/--taty wha nand inpleaded as respandehts

Na. I tu 4 rhe RegistAt b dne.bd ta preparc a"d attach noho of parties

to the applG|bn Noti.$ be issoed ta rerpondehts no. t to 4 rcguihg

then to fle rheil reprtespanp ta the avernehts made in the app/icatian

within nta nonths at jutlicre/ ngt@gavh preteabty h the farn of

searchable PDF/ACR suppofted pOF anc/ nat in the torn of tnage pOE

4 /n view af the alerhe.ts nacle in the applicattoa we aka canside. it

apprapriate thet a lolnt catnnnee be conntob.J to verif/ the faduat

Tl.al Fro"op NuI I d .o -li,'Fo o jo .. or I r-ee v,d6 \ O da. orLeo

1'101.2024ln Origina Appticaron No. 664/2021, Ankur Verma Ve6us Stare

o,. {
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posiiah and suggest apprcpriate remedial a.tnn. Ac.ordtg/y, we

.ahnttute a loint Comhittee .ohphing af .epresehtatves ot the uftar

Pladesh Pallution Contlol Boah/ (UppCB) and the DtsL.t.t A,tagistate

Mn2aput and dtlect the same to neet ||ithih tuo weeks, unde/tatc visits ta

the siz loak into the grievances af the app/t.ant a*a.iate the appti.ant

and /epresentative of the .oncerned prqert prcpaneht veriU the fadobt

positian anc/ suggest appopriate renediat a.tiao. the State pCR wit be the

nadal agency fol coardihaiian and.anp/ian.e.

5. Factual and Action taken Repon nay be subnltted thih tuo mahths by

elnai/ atjudEial-hgt@gov.in prcrebbty in the ta/n of sear.hab/e pDF/oCp

Soppated PDF ahd not h the fam at lmage pDr

6 Liilot fufther consideration an t2.B 2A24......"

2. That in compiance of Honble NcT dredions, folowng me,nbe6 hale

been nominated by the concerned deparlmenrs:-

a shri5hv prarap 5huk., AoM (F/R), rvlirapur.

b. ShriU K Gupta, Region: Offcer, UppCB, So.ebhadG

3. lhat the Committee members djs.uss€d and decided a date for carrying

out Jied visit. The jont comminee condu.ted rhe sjte vsil on dated

28.02.2024 of M/s Rshabh Tradere, Mee. Saheb Ktcati, (adamra., Mirapur

for reviewing rhe factuatstatLrj oithe grelances made byrhe.ompainanl/

&o*
Et-
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4. Ihat the fo owing sues were raised by rhe app:cant in his app caton:

' .......complainin9 abour iegat operaton oI a Mera nretrtng Iurnace,

factory and production unit behnd hs residenria house ar [4oha a

Kadamtar ki Ga i, Ihana Korwa City, Distri.t tvjrzapur emittng toxic and

black smoke padicles, makig inroteGbte noise and caustng air poitutio.

resu t.9 in damage to env.onmenr and pos n9 serous healrh hazards to

o.al residents. The applicant has sought issuance of dre.rons to the

Project Proponenrfor relocaton ofthe fdostry to conforming are......."

5 Feld Obsetuatons ofthe commiitee:

. M/s Rshabh Trade6 w folnd siru:ted near resictentia house of the

applicant. The unt s engaged in produ.tion of brass pot as man

product uslng bras sfiaps raw mareri.. The inlormarion abour

productiof capa.ity of brass pot was nor provided by rhe representarve

ll. it the ume ofvisit, ShriRsrabh Kasera son of ShriKrishan ch:idc was

present as proprietor of the unit and sn Ankor verrna vias present as

complainant. The lfr represenrative informed that ptt furnace js .ot

operated. Onlylob work of finishing of raw brass pots is do.e on rhe

&o*
q_
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i&.

inirffitr;r",fi

& {

L Durinq visit byjo nr.omm tteerhe unitwasfolJfd operationa However,

the process of melrinq process ofbrd$ scrap was foundstopped of rhe

V The unit has instatted one pit fur.ace as major a r polotio. source ard

coa is used as hel n pit furna.e Th s pit furna.e is used for me tinq of

brass scraps.Ihe unit has not provided any po[ui]on coitrot measures

to cont.ol rhe emiss on emred byf!r.ace.

V. PhotogEphs are as follows

i

I
7

lI

fl

0r,
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V The montorifg ot qaseols em$on.outd not be do.e due to .on

operation ol plt furna.e i. e melti.q pro.ess of brass scraps at the rime

of vsit The Lnt N I emtt llas..ous em$ion into sraoundig

atmosphere whenever it is opeiared as tt has nor provde.t any air

pollurion controt system

V I The unir has not obtained ,Coisent to opecte, (CTo) form UppCB rlre

unit is being opeEred wthoul obta n n9 CTO in resdentatarea wtholt

proper land use conveEion The record about and lse was .ot

produced by the uiil

6 That it s submitted that Regoia Officer, UppCB Sonbhactra has dieded

ivls Rishabh Iraders, N4eer Saheb Kical, (adamtar, rvt rzaprr fo provtdng

nformation vde letter no GO2]4/OA-664/2023/2024 Dated 29_A22AZA

wth copy to Executve Officer, Nagar patka parkhad, N,lirzap!r for

providing rhe information aboLrt the and use of the satd Lrnit The copy of

etlerdated 29.02.2024 B atta.hed herewilh and ha(ed as Annerre Nor

(o*

;
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7. That t k submited that Execuuve OIIicer, Naga. palika parnrad, Mnzapur

vide their reply dared 01.03 2024 has nformed rhat the house of the un t ir

registered as residential in tax re.ords and rhe house number 288 of wed

number 05 is registered in rhe n:me oJ Shri KrGhDa Chahd S/o Lt Sh

Chand The.epy of Execurlve Offcer, Nalt:r palika parishad Mnzapur is

atlached herewith ard ma.ked a Annexure No 2.

I Thatthe uftvide tts.epy as notarzed allktavt dared O2.O32O2a has aEo

informed that pit flrna.e is ior ope6ted. onty job work or finishi.q ol

bc$ poG is being done as per demand Appicant shri Ankur verma s

colsln brother of the un t proprietor and .cmp a nt is done by htm dle to

family dispute The copy of.otarkod aftdav r dated 02 03 2024 is atra.hed

herewith and ha(ed as Annexure No 3.

9 That UPPCB has lssued closu.e ord"Er aga nsi the unit un.ler the secton-ltA

of Air (Preventon and Contro of potuton) Ac! 1981 (As anended) vde

'eLi"' Do po 040J.'O 1 , i4 br o- . o O.. d.

Sonbhadra se.t vde elter dated-01032024 The coptes ct tctter dated

a1A3 2024 and A4_A3 2A24 ate attached herewirh an.i harke.tes Annexlres

10 lhat UPPCB head-quarte., L!.know vde ts rcJerence no t-135721/C 4/oA

6412016 etter daGd 10.05.20'19 has issued drectior lor.ohpyinq of

o,, 1
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order dated 28..1i.2016 passed by rhe Hon,be NGT in the marter oJ OA No

6412016 copeshwar Narh Chaturyedi ve6!s Up. poluton Connol Board

and ors. Th€ copies of tefter dated to.o52O.t9 and order .latl2\.112\16

are attached herewirh a.d nrarked Annexure No -6 & 7 The operarile

past orthe o.der is reprodu.ed as betow:

'...8 t"..pa at -,e )oo\c 
^- Dai !,..a o 1 - g a /c <

(/) /t unit which is apelattng tn the residertia/ atea the A(lt,ininra on ntay

dc ndhie, p.dt t a-a n r. -

l. purerant to direction issued from UppCB lreact qua.ter lde ts lette.

dated 10.0s.2019, Regonat ofli.er, UppCB, Sonbhadra h:s .eqlested to

Executive Officer, Nag patikaparshad, Mirzapur for shtft nq ot rhe sad

uiit namely M/s Rishabh Trad.es lrom resdentialnrea vr.re r.rerence no

c4219/OA-664/2aB/2024 dared Ot.l]3 2024 (An.exure No. B).

The Unit n.mely M/s Rishabh rradeis is sirunred rn residertiat area The un t

]s engaged n production of brass pots. Dutag vstr by joint comnrftee rhe

finishing work of Ew bra$ pots was tourd in rhe lnit The pro.ess oj mering of

brass scrap was found stopped on rhe day ot sire vistt Due to ctosed operrton of

pt furnace, the monitoring of gaseous emisson could rot be dofe at rhe rime of

vGit. The urit has not insta ed any polution co.trctsysrem rn the pit llnrace Thc

{a*
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onit has not obrained 'Co.senr to Operate, (CTO) form UppCB Therefore, the

following steps should betaken byconcening depa tment:

l. UPPCB and District Admtnistraton mun ensure .omptance ot th€

closure order issued by UppCB under the under sedion 3t A.f An

(prevention and contro ol potuto.) Act, igst (.s amende.l)

The Unt should not operate as per gve. statement in tre notarzed

affidavir dated 02.0: 2024.

Executive Qflicer, Nagar palika parishact, Mnzaprr sho!td initiare

pro.eedings Io. shiftjnq of the sad lnr nahely M/s RisDbh rra.rres

lrom rcsidentiatarea in pursuaft to orderdated 2B.t12016 pa$e.ibyrhe

Hon'be NGT in the matter of OA No 6412016 Gop€s|y/ar Nath

Chaturvedi versus Ll.p potlution Conrrot Bo:rd and eE anct d reclton

issued by UPPCB vde ts tetter dated tO.o52d.t9

The above loint Commitee Report is being tied fo. the kind petrsa and

*',^n !
(U K. cupla)

U,P.P.C 8,,

.onsideration ofth s Hon b e Tribu.a.

(5h v Prat.p shLrIi)

AD\4 {F/R)
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